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Judgement

@JUDGMENTTAG-ORDER
1. This writ petition pertains to female and male sterilization.

2. Earlier in Ramakant Rai v. Union of India [(2009) 16 SCC 565], this Court had
issued nine directions.

3. According to the learned Solicitor General, the directions have been complied with
as far as the Union of India is concerned. The same will be considered at an
appropriate stage.

4. However, the admitted position is that it is not very clear whether the State
Governments/Union Territories have acted upon all the directions given by this
Court and have implemented the guidelines and suggestions given by the Union of
India from time to time.

5. The learned Solicitor General should ensure that a consoidated chart is prepared
indicating the status of implementation of each of the directions given by this Court
in Ramakant Rai (supra) as well as the directions sought for by the petitioner which
have been referred to in the affidavit filed by the Union of India on 23rd July, 2014.

6. This exercise should be completed within a period of six weeks from today and
up-to-date status of the implementation and comments, if any, be filed immediately
thereafter.

7. The Union of India has framed a Family Planning Indemnity Scheme some time in
the year 2013 which provides inter alia for compensation in the event of death
following sterilization, death following sterilisation within 8-30 days from the date of
discharge from the hospital, failure of sterlization, cost of treatment in hospital upto
60 days arising out of complication following sterilisation operation and indemnity
per doctor/ health facilities.

8. According to the learned counsel for the petitioner, the Indemnity Scheme has
not been implemented inasmuch as it is not very clear whether the Central



Government has released the funds under the aforesaid Scheme and whether the
State Governments/Union Territories have passed on the funds to the deserving
persons.

9. The learned Solicitor General submits that he will check up this aspect of the
matter and file an affidavit in this regard within four weeks.

10. We have no doubt that all the State Governments and Union Territories will
cooperate with the Central Government in this regard and in furnishing full,
complete and accurate information regarding the implementation of directions.

11. We also direct the State of Chhattisgarh to file an affidavit indicating the steps
that have been taken to ameliorate the conditions of the persons who faced recent
tragedy in sterilisation camps in Bilaspur where a large number of persons are said
to have died. The State Government will also indicate the action that has been taken
against the doctors involved and what steps have been taken to educate the people
in the State of Chhattisgarh with regard to sterilization. The said affidavit be filed
within four weeks positively. The State Government will also ensure that the
payments are made under the Indemnity Scheme framed by the Central
Government at the earliest.

12. List the matter on 20th March, 2015 with respect to disbursement of funds
under the Indemnity Scheme and on 17th April, 2015 with regard to status of
implementation of the directions.
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